
CENTRL.DF1I1'JISTRRTIVE TRIBUNAL 
S 	 B1ALORE BENCfl 

Second Floor, 
commercial Complex, 

Inriiranagar, 	- 
BangEllore-38.. 

Dated:210EC1993 

PPLICTION NO(s) 	91 of 1993 

PPL ICNTS: N.Manjunatha 	v/s. REaPONDENTS:Chajrman,Cental Electricity 
Authority,N.Delhi & Others. 

TO. 

Sri.M.S.Anandararnu,Advocate, 
No.27,Chandrashekar Complex, 
First Floor,irst Main, 
Gandhinagar,Bangalore-9, 

Sri.M.S.Paarajaiah, 
Sr.Central Govt.Stng.Counsel, 
High Court bldg,Bangalore-1. 

U8JECT:- Forwardinn of copies of the Orde-s passed by 
the Central Adminiétrafive Tribunal,Bängalore. 

—xxx— 

Please find enclosed herewith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on14-12-1993, 

JUDICIAL BRNC4-1ES. 

gm* 



CENTRAL ADmINISTRATIVE TRIBUNAL 
RANGALORE BENCH:BANGALORE 

APPLICATION NO.961/1993 

DATED THIS THE FDLRTEENTH DAY OF DECEmBER, 1993 

Present: Justice Shri P.K. Shyamaunder, Vice Chairman 

Shri. N. Manjunatha 
S/o. N. Narasimhappa 
working as Assistant Director 
Grade-IT, Hotline Training Centre 
o/o Director of Central Electricity 
Authority, No.6/7, Crescent Road, 
Ashanagar High Grounds 
Bangalore-550 001. 	 ... 	Applicant 

(By Shri M.S. Anandaramu, Advocate) 

Vs, 

The Central Electricity Authority 
represented by its Chairman 
Sewa Shaven, R.K. Puram 
New Delhi - 110 066 

The Central Electricity Authority 
Hotline Training Centre 
represented by its Director 
6/7, Crescent Road, Ashanagar 
High Grounds, Bangaltre - 1. 

3. The Deputy Director 
Central Electricity Authority 
Hotline Training Centre 

6/7 Crescent Road, Ashanagar 
HigA Grounds, Bangalore-1. 	I.. 	Respondents 

(By Shri M.S. Padmarajaiah, S.C.G.5.C.) 

I think it is appropriate to dispose oft 

this epplcation finally treating it as having becoø 

infructuous now that I am told the applicant has since 

Men relieved and under the circumstances he cannot stay 

back in the old position. It was however be open to the 
"-" 

- 	
applicant to make a suitable representation within two weeks 

to the departrrent urging that he be reinstated to the old 
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position, and if he makes any such representation, the 

department would dispose off the same within 4 weeks 

thereof. 

2, 	with these observations, the application Stands 

disposed off. 

(p.x. SHYAMSUNDER) 
VICE CHAIRMAN 

mr. 

SECW4 01C 

ALPOPAINISIr  


